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() i so, the number of skilled and
unskilled workers working on daily wage
basis for more than two years; and

(c) the steps taken or proposed to be
taken to regularise their services?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
Yes, Sir.

(b) 12,317.

(c) Eligible daily-rated workers are
regularised on work charged establishment
against available vacancies under the direct
recruitment quota. Till all the daily rated
workers are regularised, no posts are filled
up by direct recruitment.

Dally Wage Beldars and Khalasis
Working as Clerks in D.D.A.

1465. SHRI MADHAVRAO SCINDIA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the number of graduates/post gradu-
ates working in the Delhi Development Au-
thority as clerks but being paid as daily wage
beldars and khalasis for over two years;

(b) the reasons for not regularising their
service; and

(c) the steps taken to absorb them as
regular clerks?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
to (c). The Delhi Development Authority has
reported that there are no graduates/post
graduates employed as Clerks and working
as daily wage Beldars/Khallasis. The serv-
ices of all the Beldars/Khallasis have been
regularised.
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Specilal Cell in Employment Exchanges
For Handicapped

1466. SHRI BHAKTA CHARAN DAS:
Wili the Minister of WELFARE be pleased to
state:

(a) whether Government propose to set
up a special cell in every district employment
exchange in the country for physically handi-
capped persons seeking jobs;

(b) if so, the financial implications
thereof;

(c) whether some State Governments
have sought financial assistance from the
Centre for opening such cells; and

(d) if so, the assistance given by the
Centre to Orissa and other states for that
purpose?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (b). Under the Central Scheme of
Employment of the Handicapped, 100% fi-
nancial assistance is given to State Govern-
ments for setting up Special Cells in those
normal employment exchanges which have
asizeable number of physically handicapped
persons on the live register.

(c) Yes, Sir.

(d) During last three years (1986-87 to
1988-89) a sum of Rs. 21.76 lakhs has been
givento State Governments/UTs outof which
Rs. 18,000/- has been given to Government
of Orissa.

Tapti River Irrigation Projects
1467. SHRISUDAM DESHMUKH: Will

the Minister of WATER RESOURCES be
pleased to state:
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' (a) whether Upper and Lower Tapti
River Irrigation Projects have not been
cleared so far;

{b) if so, the reasons for delay in accord-
ing necessary clearance;

(c) whether the States of Madhya
Pradesh and Maharashtra have agreed to
these projects; and

(d) if not, the steps taken or being taken
to bring about agreement between the two
States?

THE MINISTER OF STATE IN THE
MINISTRY OF WATERRESOURCES (SHRI
MANUBHAI KOTADIA): (a) and (b). While
Uppar Tapi Stage-| project was given invest-
ment clearance in March, 1970, Upper Tapi
Stage-Il Project received at the Centre in
August, 1984 was returned to the State
Government in November, 1988, for compli-
ance of the observations of Central Water
Commission. The State Governmenthas yet
to submitthe modified proposalfor appraisal.

(c) Both the State Governments have
agreed, in principle, to take up Upper Tapi
Stage-ll as a joint venture project.

(d) Does not arse.
Upliftment of Tribal People

1468. SHRIMATI BASAVA RAJES-
WARI: Will the Minister of WELFARE be
pleased to state:

(a) whether itis a fact that the efforts of
the Integrated Tribal Development Agency
and other bodies to uplift tribal people are
often exploited by middiemen and get ne-
gated; and

(b) the steps being contemplated by
Government to remove the middiemen from
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the plans for uplittment of the tribal p;eople?

THE MINISTER OF LABOUR AND
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). It is a fact that in spite of the
setting up of ITDPs to protect the Scheduled
Tribes interests the existence of middiemen
in marketing of forest and other produce and
in the field of credit have prevented the
Scheduled Tribes from getting a fair return
for their produce as well as from getting
cheap credit.

For removal of middiemen, institutional
arrangements for marketing of tribal pro-
duce have already been created in several
States. The States have set up State Tribal
Development Cooperative Marketing Devel-
opment Federations for this purpose. The
Government of India has set up the Tribal
Cooperative Marketing Development Fed-
eration of India Limited (TRIFED) as an apex
body, at the national level, of these federa-
tions in August, 1987. The TRIFED has
handled 12 items of tribal produce during the
first year of its operation. It has also been
made the canalising agency for export of
gum karaya and has also been declared the
central nodal agency for organising collec-
tion, processing, storage and development
of oilseeds of trees and of forest origin.

Besides, 16 Tribal Sub-Plan States/UTs
have enacted laws/regulations to regulate
the business of moneylending and to give
debt relief. The Working Group on develop-
ment and welfare of Scheduled Tribes dur-
ing Eighth Five Year Plan have recommended
that the existing laws/regulations of money-
lending should be strictly enforced and
marketing of produce/supply of agricultural
inputs, and supply of essential commodities
should be arranged through cooperatives or
through other institutional frame work. The
recommendations have been brought to the
notice of tribal sub-Plan States.



